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justifiable reasons, under F.R.56(K), and has prayed fer his ///F*;

reinstatement, en the jeb, he uaé holding, bafore his cempul=

sory retirement.

'25 We have héard Shri B.S. maidea, learned counsal for the

-applicant, and have also perused the contents of the application,

together with the decuments, filed thareunder.

3. On perusal of the relevant“ducuments, filed alenguith
the applicatibn, it is neticed that ﬁhé appliéant was compule
sorily retired, on 24,3.1990 (afterneon), vide erdsr onélosed
as annexureIA-3 tp the present GA.;against which, he had_Filed
an appeal:en 27.3.1990 before the Hen'ble Binistef of Railwaysy
Us are infarmed by the learned counsel for ths applicant that
no descision ﬁas'beon canvéyed,'en thé appeal, 80 filed.by the,

applicant. After carefully considsring the whole matter, we

; order that though the appsal.filed by the applicant is not a

statutory appaal, 8s per provisxons af Rules, but, keeping in

. view that the applicant was a leu-paid employee, his appsal

. earlier filed to the Hon'ble Minister (Annexure A=4 te the 0A),

be treated as the one filed, undsr the staturory Rules, condoning,.

- if necessary, the delay in filing the said appeal. We alse

direct the respondents te take a decision on ‘the said appaal
within thres m;nths from the receipt of a copy of this order.
Needless te say that in case the applicant still remaiﬁs

aggrieved by the'decision taken on his appéal, he will Se at

libarty te come bgfore the Tribunal in due coursa. The OA:is
dlSposed of at thlS very stage w1th the ‘above directions,
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